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ORDER 

 The Commission has not yet filed the reply as undertaken 

earlier.   The learned counsel for the Commission seeks some more 

time for filing the reply.   As a last chance, he is given time and he 

is directed to file the reply on or before 08.04.2013  after serving 

copy on the other side.  
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 Post the matter on 25.04.2013.  In the meantime, Rejoinder, 

if any, be filed  after serving copy on the other side. 

 

 
    (V.J. Talwar)    (Justice M. Karpaga Vinayagam) 
  Technical Member                   Chairperson  
ts/rkt 
- 


